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HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 6th November, 2024
No. HHC/Estt.3(876)/2015.—13 days earned leave on and w.e.f. 11-11-2024 to 23-11-2024

with permission to prefix Second Saturday and Sunday falling on 9th & 10th November, 2024 and
200—XTSTYH / 2024—17—12—2024 (9785)
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suffix Sunday falling on 24th November, 2024 is hereby sanctioned in favour of Shri Het Ram,
Court Master of this Registry.

Certified that Shri Het Ram is likely to join the same post and at the same station from
where he proceeds on leave after the expiry of the above leave period.

Certified that Shri Het Ram would have continued to officiate the same post of Court
Master but for his proceeding on leave.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 4th November, 2024
No. HHC/Estt.3(590)/2007.—10 days earned leave on and w.ef 05.-11-2024 to

14-11-2024 with permission to suffix Gazetted holiday falling on 15-11-2024 is hereby sanctioned
in favour of Smt. Ramninder Kaur, Court Master of this Registry.

Certified that Smt. Ramninder Kaur is likely to join the same post and at the same station
from where she proceeds on leave after the expiry of the above leave period.

Certified that Smt. Ramninder Kaur would have continued to officiate the same post of
Court Master but for her proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 6th November, 2024
No. HHC/Estt.3(838)/2013.—07 days earned leave on and w.ef 08-11-2024 to
14-11-2024 with permission to suffix Gazetted holiday falling on 15-11-2024 is hereby sanctioned

in favour of Ms. Sunita Devi,Assistant Registrar of this Registry.

Certified that Ms. Sunita Devi is likely to join the same post and at the same station from
where she proceeds on leave after the expiry of the above leave period.
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Certified that Ms. Sunita Devi would have continued to officiate the same post of Assistant
Registrar but for her proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
OFFICE ORDER
Shimla, the 7th November, 2024

No. HHC/Estt.1(18)/78-XVIIl.—In the interest of administration, the posting of the
following newly appointed officials are hereby ordered, with immediate effect:—

1. S/Shri Khushi Ram and Rahul Kumar, Peons (co-terminus) are posted in the Judicial
Branch.

2. Shri KushalVerma, Peon (co-terminus) is deployed in the office of the Registrar
General.
By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 8th November, 2024
No. HHC/GAZ/14-390/2019.—Hon’ble the Acting Chief Justice has been pleased to grant
04 days earned leave w.e.f. 11-11-2024 to 14-11-2024 with permission to prefix Second Saturday
and Sunday falling on 09-11-2024 to 10-11-24 respectively, in favour of Ms. Shweta Narula, Civil
Judge-cum-JMFC(I), Dharamshala, H.P.

Certified that Ms. Shweta Narula is likely to join the same post and at the same station from
where she proceeds on leave, after the expiry of the above period of leave.

Also certified that Ms. Shweta Narula would have continued to hold the post of Civil Judge-
cum-JMFC(I) Dharamshala, H.P.but for her proceeding on leave for the above period.
By order,

Sd/-

Registrar General.
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Before Sh. Nishant Tomar, HPAS, the Sub-Divisional Magistrate, Rampur Bushahr,
District Shimla (H.P.)

SPEAKING ORDER

Subject—Death registration u/s 13(3) of Birth & Death Registration Act, 1969 of
Shri Hardev Singh.

WHEREAS, an application under section 13(3) of the Births & Deaths Registration Act,
1969, has been submitted by Sh. Khem Singh s/o Sh. Hardev Singh, Village Uppar Sainj, P.O. &
Tehsil Sainj, District Kullu, Himachal Pradesh, seeking the registration of presumptive death of his
father, Shri Hardev Singh. Shri Khem Singh son of Hardev Singh praying that his father Hardev
Singh, who has been missing since 01st August 2024, following the cloudburst and flash floods in
Village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. As a result, Shri Hardev Singh has
been missing since then and the body of Hardev Singh has not been recovered despite extensive
search and rescue operation by the administration, police and NDRF. Therefore, applicant has
reasonable apprehension of death of his father and has no hope of finding his father alive and he
presumed that Shri Hardev Singh may have perished in the disaster. The applicant prayed that
application may be accepted and necessary orders be passed to the concerned Birth & Death
Registrar-cum-Panchayat Secretary, for issuance of death certificate.

AND WHEREAS in ex-parte evidence as per the circular N. F. No. 1/2/(Uttarakhand)/2011-
VS-CRS dated 21-02-2021 local enquiry was conducted by the undersigned through Tehsildar
Rampur Bushahr, Detailed report of the field revenue officials (Patwari/Kanungo) and enquiry
made from the local people, taken on record, on corroborated the contents of the application that
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Shri Hardev Singh s/o Durgu Ram, who has been missig since 1st August, 2024, following the
cloudburst and flash floods in Village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. This
was further verified from the police report Rojnamcha No. 39 dated 01-08-2024, Police Station
Jhakri. Accordingly, the Local enquiry received from Secretary, Gram Panchayat Dhaogi, Tehsil
Sainj, Development Block Banjar, Distt. Kullu, H.P. corroborated that Shri Hardev Singh, s/o
Shri Durgu Ram, r/o Village Sainj, Gram Panchayat Dhaogi, Tehsil Rampur was permanent
resident of above address, which was washed away in the cloudburst and flash floods in Village
Sumej, Tehsil Rampur and that his body has not been recovered despite continous search and
rescue operation following cloudburst at sumej on 01-08-2024 at Tehsil Rampur, District Shimla.

AND WHEREAS the undersigned has gone through the instruction given by Government of
Himachal Pradesh vide file No. Rev. (DMC)(f)-2-5/2021-IRC received from Additional Secretary
(Rev-DM) to the Government of Himachal Pradesh to follow the procedure adopted by
Government of India in case of Uttarakhand for registration of deaths in the devastating cloudburst
incident at Village Samej, Panchayat Sarpara, Sub-Division Rampur Bushahr, occurred on dated
Ist August, 2024. T have gone through the police record and concerned Patwari reports and local
enquiry conducted by the Tehsildar Rampur Bushahr. Hence, I am of the considered opinion the
based on the record examined meticulous enquiry conducted, I have come to the conclusion that
application deserves to be allowed as the same is based on facts. Hence, it is ordered that,
Shri Hardev Singh s/o Durgu Ram, r/o Village Sainj, Gram Panchayat Dhaogi, P.O. Sainj, Tehsil
Sainj, Distt. Kullu is hereby granted provisional presumption of death on dated 29-11-2024. File
after its due completion be consigned to the record room.

Announced on this 29th day of November, 2024.

Seal. Sd/-
Sub-Divisional Magistrate,
Rampur Bushahr, Distt. Shimla ( H.P.)

Before Sh. Nishant Tomar, HPAS, the Sub-Divisional Magistrate, Rampur Bushahr,
District Shimla (H.P.)

SPEAKING ORDER

Subject—Death registration u/s 13(3) of Birth & Death Registration Act, 1969 of
Ms. Akshita.

WHEREAS, an application under section 13(3) of the Births & Deaths Registration Act,
1969, has been submitted by Sh. Jai Singh s/o Late Sh. Veer Singh, Village Kandri, P.O. Fancha,
Tehsil Rampur Bushahr, District Shimla, Himachal Pradesh, seeking the registration of
presumptive death of his daughter, Ms. Akshita. Shri Jai Singh father of Akshita praying that his
daughter Akshita, who has been missing since 01st August, 2024, following the cloudburst and
flash floods in Village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. As a result, Ms.
Akshita has been missing since then and the body of Akshita has not been recovered despite
extensive search and rescue operation by the administration, police and NDRF. Therefore,
applicant has reasonable apprehension of death of his daughter and has no hope of finding his
daughter alive and he presumed that Ms. Akshita may have perished in the disaster. The applicant
prayed that application may be accepted and necessary orders be passed to the concerned Birth &
Death Registrar-cum-Panchayat Secretary, for issuance of death certificate.
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AND WHEREAS in ex-parte evidence as per the circular No. F. No. 1/2/(Uttarakhand)/ 2011-
VS-CRS dated 21-02-2021 local enquiry was conducted by the undersigned through Tehsildar
Rampur Bushahr, Detailed report of the field revenue officials (Patwari/Kanungo) and enquiry
made from the local people, taken on record, on corroborated the contents of the application that
Ms. Akshita d/o Jai Singh, who has been missig since 1st August, 2024, following the cloudburst
and flash floods in village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. This was further
verified from the police report Rojnamcha No. 39 dated 01-08-2024, Police Station Jhakri.
Accordingly, the Local enquiry received from Secretary, Gram Panchayat Fancha, Tehsil Rampur,
Distt. Shimla, corroborated that Ms. Akshita d/o Shri Jai Singh, r/o Village Kandri, Gram
Panchayat Fancha, Tehsil Rampur was permanent resident of above address, which was washed
away in the cloudburst and flash floods in village Sumej, Tehsil Rampur and that his body has not
been recovered despite continous search and rescue operation following cloud burst at sumej on
01-08-2024 at Tehsil Rampur, District Shimla.

AND WHEREAS the undersigned has gone through the instruction given by Government of
Himachal Pradesh vide file No. Rev. (DMC)(f)-2-5/2021-IRC received from Additional Secretary
(Rev-DM) to the Government of Himachal Pradesh to follow the procedure adopted by
Government of India in case of Uttarakhand for registration of deaths in the devastating cloudburst
incident at village Samej, Panchayat Sarpara, Sub-Division Rampur Bushahr, occurred on dated
Ist August, 2024. I have gone through the police record and concerned Patwari reports and local
enquiry conducted by the Tehsildar Rampur Bushahr. Hence, I am of the considered opinion the
based on the record examined meticulous enquiry conducted, I have come to the conclusion that
application deserves to be allowed as the same is based on facts. Hence, it is ordered that,
Ms. Akshita d/o Jai Singh, r/o Village Kandri, P.O. Fancha, Tehsil Rampur, Distt. Shimla is hereby
granted provisional presumption of death on dated 29-11-2024. File after its due completion be
consigned to the record room.

Announced on this 29th day of November, 2024.

Seal. Sd/-
Sub-Divisional Magistrate,
Rampur Bushahr, Distt. Shimla ( H.P.)

Before Sh. Nishant Tomar, HPAS, the Sub-Divisional Magistrate, Rampur Bushahr,
District Shimla (H.P.)

SPEAKING ORDER

Subject—Death registration u/s 13(3) of Birth & Death Registration Act, 1969 of
Shri Mukesh.

WHEREAS, an application under section 13(3) of the Births & Deaths Registration Act,
1969, has been submitted by Sh. Ashok Kumar s/o Late Shri Kaul Ram, Village Kanrad, P.O. Suga,
Tehsil Rampur Bushahr, District Shimla, Himachal Pradesh, seeking the registration of
presumptive death of his son, Shri Mukesh. Shri Ashok Kumar father of Mukesh praying that his
son Mukesh, who has been missing since 0lst August, 2024, following the cloudburst and flash
floods in Village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. As a result, Shri Mukesh
has been missing since then and the body of Mukesh has not been recovered despite extensive
search and rescue operation by the administration, police and NDRF. Therefore, applicant has
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reasonable apprehension of death of his son and has no hope of finding his son alive and he
presumed that Shri Mukesh may have perished in the disaster. The applicant prayed that application
may be accepted and necessary orders be passed to the concerned Birth & Death Registrar-cum-
Panchayat Secretary, for issuance of death certificate.

AND WHEREAS in ex-parte evidence as per the circular No. F. No. 1/2/(Uttarakhand)/ 2011-
VS-CRS dated 21-02-2021 local enquiry was conducted by the undersigned through Tehsildar
Rampur Bushahr, Detailed report of the field revenue officials (Patwari/Kanungo) and enquiry
made from the local people, taken on record, on corroborated the contents of the application that
Shri Mukesh s/o Ashok Kumar, who has been missig since 1st August, 2024, following the
cloudburst and flash floods in village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. This
was further verified from the police report Rojnamcha No. 29 dated 02-08-2024, Police Station
Jhakri. Accordingly, the Local enquiry received from Secretary, Gram Panchayat Sarpara, Tehsil
Rampur, Distt. Shimla corroborated that Shri Mukesh s/o Shri Ashok Kumar, r/o Village Kanrad,
Gram Panchayat Sarpara, Tehsil Rampur was permanent resident of above address, which was
washed away in the cloudburst and flash floods in village Sumej, Tehsil Rampur and that his body
has not been recovered despite continous search and rescue operation following cloudburst at sume;j
on 01-08-2024 at Tehsil Rampur, District Shimla.

AND WHEREAS the undersigned has gone through the instruction given by Government of
Himachal Pradesh vide file No. Rev. (DMC)(f)-2-5/2021-IRC received from Additional Secretary
(Rev-DM) to the Government of Himachal Pradesh to follow the procedure adopted by
Government of India in case of Uttarakhand for registration of deaths in the devastating cloudburst
incident at village Samej, Panchayat Sarpara, Sub-Division Rampur Bushahr, occurred on dated
Ist August, 2024. 1 have gone through the police record and concerned Patwari reports and local
enquiry conducted by the Tehsildar Rampur Bushahr. Hence, I am of the considered opinion the
based on the record examined and meticulous enquiry conducted, I have come to the conclusion
that application deserves to be allowed as the same is based on facts. Hence, it is ordered that,
Shri Mukesh s/o Ashok Kumar, r/o Village Kanraid, P.O. Sarpara, Tehsil Rampur, Distt. Shimla is
hereby granted provisional presumption of death on dated 29-11-2024. File after its due completion
be consigned to the record room.

Announced on this 29th day of November, 2024.
Seal. Sd/-

Sub-Divisional Magistrate,
Rampur Bushahr, Distt. Shimla, H.P.

Before Sh. Nishant Tomar, HPAS, the Sub-Divisional Magistrate, Rampur Bushahr,
District Shimla (H.P.)

SPEAKING ORDER

Subject—Death registration u/s 13(3) of Birth & Death Registration Act, 1969 of
Shri Neeraj Kumar.

WHEREAS, an application under section 13(3) of the Births & Deaths Registration Act,
1969, has been submitted by Smt. Preetika w/o Shri Neeraj Kumar, Village Kanrad, P.O. Suga,
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Tehsil Rampur Bushahr, District Shimla, Himachal Pradesh, seeking the registration of
presumptive death of her husband, Shri Neeraj Kumar, Smt. Preetika wife of Shri Neeraj Kumar
praying that her husband Neeraj Kumar, who has been missing since 01st August, 2024, following
the cloudburst and flash floods in Village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. As
a result, Shri Neeraj Kumar has been missing since then and the body of Neeraj Kumar has not
been recovered despite extensive search and rescue operation by the administration, police and
NDRF. Therefore, applicant has reasonable apprehension of death of her husband and has no hope
of finding her husband alive and she presumed that Shri Neeraj Kumar may have perished in the
disaster. The applicant prayed that application may be accepted and necessary orders be passed to
the concerned Birth & Death Registrar-cum-Panchayat Secretary, for issuance of death certificate.

AND WHEREAS in ex-parte evidence as per the circular No. F. No. 1/2/(Uttarakhand)/2011-
VS-CRS dated 21-02-2021 local enquiry was conducted by the undersigned through Tehsildar
Rampur Bushahr, Detailed report of the field revenue officials (Patwari/Kanungo) and enquiry
made from the local people, taken on record, on corroborated the contents of the application that
Shri Neeraj Kumar s/o Surat Ram, who has been missig since 1st August, 2024, following the
cloudburst and flash floods in village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. This
was further verified from the police report Rojnamcha No. 29 dated 02-08-2024, Police Station
Jhakri. Accordingly, the Local enquiry received from Secretary, Gram Panchayat Sarpara, Tehsil
Rampur, Distt. Shimla corroborated that Shri Neeraj Kumar s/o Shri Surat Ram, r/o Village
Kanrad, Gram Panchayat Sarpara, Tehsil Rampur was permanent resident of above address, which
was washed away in the cloudburst and flash floods in Village Sumej, Tehsil Rampur and that his
body has not been recovered despite continous search and rescue operation following cloudburst at
sumej on 01-08-2024 at Tehsil Rampur, District Shimla.

AND WHEREAS the undersigned has gone through the instruction given by Government of
Himachal Pradesh vide file no. Rev. (DMC)()-2-5/2021-IRC received from Additional Secretary
(Rev-DM) to the Government of Himachal Pradesh to follow the procedure adopted by
Government of India in case of Uttarakhand for registration of deaths in the devastating cloudburst
incident at Village Samej, Panchayat Sarpara, Sub-Division Rampur Bushahr, occurred on dated
Ist August, 2024. I have gone through the police record and concerned Patwari reports and local
enquiry conducted by the Tehsildar Rampur Bushahr. Hence, I am of the considered opinion the
based on the record examined and meticulous enquiry conducted, I have come to the conclusion
that application deserves to be allowed as the same is based on facts. Hence, it is ordered that,
Shri Neeraj Kumar s/o Surat Ram, r/o Village Kanraid, P.O. Sarpara, Tehsil Rampur, Distt. Shimla
is hereby granted provisional presumption of death on dated 29-11-2024. File after its due
completion be consigned to the record room.

Announced on this 29th day of November, 2024.

Seal. Sd/-
Sub-Divisional Magistrate,
Rampur Bushahr, Distt. Shimla (H.P.).

Before Sh. Nishant Tomar, HPAS, the Sub-Divisional Magistrate, Rampur Bushahr,
District Shimla (H.P.)

SPEAKING ORDER

Subject—Death registration u/s 13(3) of Birth & Death Registration Act, 1969 of
Smt. Mamta Kami.
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WHEREAS, an application under section 13(3) of the Births & Deaths Registration Act,
1969, has been submitted by Shri Raj Kumar s/o Shri Santa Bahadur, Village Babupara, P.O.
Prasannanagar, Tehsil Rajganj, District Jalpaiguri, West Bangal, seeking the registration of
presumptive death of his wife, Smt. Mamta Kami. Shri Raj Kumar husband of Mamta Kami
praying that his wife Mamta Kami, who has been missing since 01st August, 2024, following the
cloudburst and flash floods in Village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. As a
result, Shri Mamta Kami has been missing since then and the body of Mamta Kami has not been
recovered despite extensive search and rescue operation by the administration, police and NDRF.
Therefore, applicant has reasonable apprehension of death of his wife and has no hope of finding
his wife alive and he presumed that Smt. Mamta Kami may have perished in the disaster. The
applicant prayed that application may be accepted and necessary orders be passed to the concerned
Birth & Death Registrar-cum-Panchayat Secretary, for issuance of death certificate.

AND WHEREAS in ex-parte evidence as per the circular No. F. No. 1/2/(Uttarakhand)/2011-
VS-CRS dated 21-02-2021 local enquiry was conducted by the undersigned through Tehsildar
Rampur Bushahr, Detailed report of the field revenue officials (Patwari/Kanungo) and enquiry
made from the local people, taken on record, on corroborated the contents of the application that
Smt. Mamta Kami w/o Raj Kumar, who has been missig since 1st August, 2024, following the
cloudburst and flash floods in village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. This
was further verified from the police report Rojnamcha No. 39 dated 01-08-2024, Police Station
Jhakri. Accordingly, the Local enquiry received from Secretary, Gram Panchayat Shikarpur, Tehsil
Rajgonj, Distt. Jalpaiguri, West Bangal corroborated that Smt. Mamta Kami w/o Shri Raj Kumar,
r/o Village Babupara, P.O. Prasannanagar, Tehsil Rajgonj, District Jalpaiguri, West Bangal was
permanent resident of above address, which was washed away in the cloudburst and flash floods in
Village Sumej, Tehsil Rampur and that his body has not been recovered despite continous search
and rescue operation following cloudburst at sumej on 01-08-2024 at Tehsil Rampur, District
Shimla.

AND WHEREAS the undersigned has gone through the instruction given by Government of
Himachal Pradesh vide file no. Rev. (DMC)(f)-2-5/2021-IRC received from Additional Secretary
(Rev-DM) to the Government of Himachal Pradesh to follow the procedure adopted by
Government of India in case of Uttarakhand for registration of deaths in the devastating cloudburst
incident at Village Samej, Panchayat Sarpara, Sub-Division Rampur Bushahr, occurred on dated
Ist August, 2024. 1 have gone through the police record and concerned Patwari reports and local
enquiry conducted by the Tehsildar Rampur Bushahr. Hence, I am of the considered opinion the
based on the record examined and meticulous enquiry conducted, I have come to the conclusion
that application deserves to be allowed as the same is based on facts. Hence, it is ordered that,
Smt. Mamta Kami w/o Shri Raj Kumar, r/o Village Babupara, P.O. Prasannanagar, Tehsil Rajgonj,
District Jalpaiguri, West Bangal is hereby granted provisional presumption of death on dated
30-11-2024. File after its due completion be consigned to the record room.

Announced on this 30th day of November, 2024.
Seal. Sd/-

Sub-Divisional Magistrate,
Rampur Bushahr, Distt. Shimla (H.P.)

Before Sh. Nishant Tomar, HPAS, the Sub-Divisional Magistrate, Rampur Bushahr,
District Shimla (H.P.)

SPEAKING ORDER
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Subject—Death registration u/s 13(3) of Birth & Death Registration Act, 1969 of
Miss Radhika.

WHEREAS, an application under section 13(3) of the Births & Deaths Registration Act,
1969, has been submitted by Shri Ravinder Singh s/o Late Shri Mehar Singh, Village Bodhla
Thach, P.O. Sargha, Tehsil Nirmand, District Kullu, Himachal Pradesh, seeking the registration of
presumptive death of his daughter, Ms. Radhika. Shri Ravinder Singh father of Radhika praying
that his daughter Radhika, who has been missing since 01st August, 2024, following the cloudburst
and flash floods in Village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. As a result,
Ms. Radhika has been missing since then and the body of Radhika has not been recovered despite
extensive search and rescue operation by the administration, police and NDRF. Therefore,
applicant has reasonable apprehension of death of his daughter and has no hope of finding his
daughter alive and he presumed that Ms. Radhika may have perished in the disaster. The applicant
prayed that application may be accepted and necessary orders be passed to the concerned Birth &
Death Registrar-cum-Panchayat Secretary, for issuance of death certificate.

AND WHEREAS in ex-parte evidence as per the circular No. F. No. '4(Uttarakhand)/2011-
VS-CRS dated 21-02-2021 local enquiry was conducted by the undersigned through Tehsildar
Rampur Bushahr, Detailed report of the field revenue officials (Patwari/Kanungo) and enquiry
made from the local people, taken on record, on corroborated the contents of the application that
Ms. Radhika d/o Ravinder Singh, who has been missig since Ist August, 2024, following the
cloudburst and flash floods in Village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. This
was further verified from the police report Rojnamcha No. 39 dated 01-08-2024, Police Station
Jhakri. Accordingly, the Local enquiry received from Secretary, Gram Panchayat Sargha, Tehsil
Nirmand, Distt. Kullu corroborated that Ms. Radhika d/o Shri Ravinder Singh, r/o Village Bodhla
Thach, Gram Panchayat Sargha, Tehsil Nirmand, was permanent resident of above address, which
was washed away in the cloudburst and flash floods in Village Sumej, Tehsil Rampur and that his
body has not been recovered despite continous search and rescue operation following cloud burst at
Sumej on 01-08-2024 at Tehsil Rampur, District Shimla.

AND WHEREAS the undersigned has gone through the instruction given by Government of
Himachal Pradesh vide file No. Rev. (DMC)(f)-2-5/2021-IRC received from Additional Secretary
(Rev-DM) to the Government of Himachal Pradesh to follow the procedure adopted by
Government of India in case of Uttarakhand for registration of deaths in the devastating cloudburst
incident at Village Samej, Panchayat Sarpara, Sub-Division Rampur Bushahr, occurred on dated
Ist August, 2024. I have gone through the police record and concerned Patwari reports and local
enquiry conducted by the Tehsildar Rampur Bushahr. Hence, I am of the considered opinion the
based on the record examined and meticulous enquiry conducted, I have come to the conclusion
that application deserves to be allowed as the same is based on facts. Hence, it is ordered that,
Ms. Radhika d/o Ravinder Singh, r/o Village Bodhla Thach, P.O. Sargha, Tehsil Nirmand, Distt.
Kullu is hereby granted provisional presumption of death on dated 30-11-2024. File after its due
completion be consigned to the record room.

Announced on this 30th day of November, 2024.

Seal. Sd/-
Sub-Divisional Magistrate,
Rampur Bushahr, Distt. Shimla (H.P.).
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Before Sh. Nishant Tomar, HPAS, the Sub-Divisional Magistrate, Rampur Bushahr,
District Shimla (H.P.)

SPEAKING ORDER

Subject—Death registration u/s 13(3) of Birth & Death Registration Act, 1969 of
Shri Bhag Chand.

WHEREAS, an application under section 13(3) of the Births & Deaths Registration Act,
1969, has been submitted by Shri Mool Raj s/o Late Shri Narotam Dev, Village and P.O.Shingla,
Tehsil Rampur Bushahr, District Shimla, Himachal Pradesh, seeking the registration of
presumptive death of his son, Shri Bhag Chand. Shri Mool Ra;j father of Bhag Chand praying that
his son Bhag Chand, who has been missing since 01st August, 2024, following the cloudburst and
flash floods in Village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. As a result, Shri Bhag
Chand has been missing since then and the body of Bhag Chand has not been recovered despite
extensive search and rescue operation by the administration, police and NDRF. Therefore,
applicant has reasonable apprehension of death of his son and has no hope of finding his son alive
and he presumed that Shri Bhag Chand may have perished in the disaster. The applicant prayed that
application may be accepted and necessary orders be passed to the concerned Birth & Death
Registrar-cum-Panchayat Secretary, for issuance of death certificate.

AND WHEREAS in ex-parte evidence as per the circular No. F. No. 1/2/(Uttarakhand)/2011-
VS-CRS dated 21-02-2021 local enquiry was conducted by the undersigned through Tehsildar
Rampur Bushahr, Detailed report of the field revenue officials (Patwari/Kanungo) and enquiry
made from the local people, taken on record, on corroborated the contents of the application that
Shri Bhag Chand s/o Mool Raj, who has been missig since 1st August, 2024, following the
cloudburst and flash floods in Village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. This
was further verified from the police report Rojnamcha No. 39 dated 01-08-2024, Police Station
Jhakri. Accordingly, the Local enquiry received from Secretary, Gram Panchayat Shingla, Tehsil
Rampur, Distt. Shimla corroborated that Shri Bhag Chand s/o Shri Mool Raj, r/o Village Shingla,
Gram Panchayat Shingla, Tehsil Rampur, was permanent resident of above address, which was
washed away in the cloudburst and flash floods in Village Sume;j, Tehsil Rampur and that his body
has not been recovered despite continous search and rescue operation following cloudburst at
Sumej on 01-08-2024 at Tehsil Rampur, District Shimla.

AND WHEREAS the undersigned has gone through the instruction given by Government of
Himachal Pradesh vide file No. Rev. (DMC)(f)-2-5/2021-IRC received from Additional Secretary
(Rev-DM) to the Government of Himachal Pradesh to follow the procedure adopted by
Government of India in case of Uttarakhand for registration of deaths in the devastating cloudburst
incident at Village Samej, Panchayat Sarpara, Sub-Division Rampur Bushahr, occurred on dated
Ist August, 2024. I have gone through the police record and concerned Patwari reports and local
enquiry conducted by the Tehsildar Rampur Bushahr. Hence, I am of the considered opinion the
based on the record examined and meticulous enquiry conducted, I have come to the conclusion
that application deserves to be allowed as the same is based on facts. Hence, it is ordered that,
Shri Bhag Chand s/o Mool Raj, r/o Village and P.O. Shingla, Tehsil Rampur, Distt. Shimla is
hereby granted provisional presumption of death on dated 30-11-2024. File after its due completion
be consigned to the record room.

Announced on this 30th day of November, 2024.

Seal. Sd/-
Sub-Divisional Magistrate,
Rampur Bushahr, Distt. Shimla (H.P.).
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Before Sh. Nishant Tomar, HPAS, the Sub-Divisional Magistrate, Rampur Bushahr,
District Shimla (H.P.)

SPEAKING ORDER

Subject—Death registration u/s 13(3) of Birth & Death Registration Act, 1969 of
Shri Pratap Singh.

WHEREAS, an application under section 13(3) of the Births & Deaths Registration Act,
1969, has been submitted by Shri Santosh Kumar s/o Shri Krishan Dass, Village and P.O. Sugha,
Tehsil Rampur Bushahr, District Shimla, Himachal Pradesh, seeking the registration of
presumptive death of his brother, Shri Pratap Singh. Shri Santosh Kumar brother of Shri Pratap
Singh praying that his brother Pratap Singh, who has been missing since Olst August, 2024,
following the cloudburst and flash floods in Village Sumej, Tehsil Rampur Bushahr, District
Shimla, H.P. As a result, Shri Pratap Singh has been missing since then and the body of Pratap
Singh has not been recovered despite extensive search and rescue operation by the administration,
police and NDRF. Therefore, applicant has reasonable apprehension of death of his brother and has
no hope of finding his brother alive and he presumed that Shri Pratap Singh may have perished in
the disaster. The applicant prayed that application may be accepted and necessary orders be passed
to the concerned Birth & Death Registrar-cum-Panchayat Secretary, for issuance of death
certificate.

AND WHEREAS in ex-parte evidence as per the circular No. F. No. 1/2/(Uttarakhand)/2011-
VS-CRS dated 21-02-2021 local enquiry was conducted by the undersigned through Tehsildar
Rampur Bushahr, Detailed report of the field revenue officials (Patwari/Kanungo) and enquiry
made from the local people, taken on record, on corroborated the contents of the application that
Shri Pratap Singh s/o Kishan Dass, who has been missig since 1st August, 2024, following the
cloudburst and flash floods in Village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. This
was further verified from the police report Rojnamcha No. 39 dated 01-08-2024, Police Station
Jhakri. Accordingly, the Local enquiry received from Secretary, Gram Panchayat Sarpara, Tehsil
Rampur, Distt. Shimla corroborated that Shri Pratap Singh s/o Shri Kishan Dass, r/o Village and
P.O. Sugha, Gram Panchayat Sarpara, Tehsil Rampur, was permanent resident of above address,
which was washed away in the cloudburst and flash floods in Village Sumej, Tehsil Rampur and
that his body has not been recovered despite continous search and rescue operation following cloud
burst at Sumej on 01-08-2024 at Tehsil Rampur, District Shimla.

AND WHEREAS the undersigned has gone through the instruction given by Government of
Himachal Pradesh vide file No. Rev. (DMC)(f)-2-5/2021-IRC received from Additional Secretary
(Rev-DM) to the Government of Himachal Pradesh to follow the procedure adopted by
Government of India in case of Uttarakhand for registration of deaths in the devastating cloudburst
incident at Village Samej, Panchayat Sarpara, Sub-Division Rampur Bushahr, occurred on dated
Ist August, 2024. I have gone through the police record and concerned Patwari reports and local
enquiry conducted by the Tehsildar Rampur Bushahr. Hence, I am of the considered opinion the
based on the record examined and meticulous enquiry conducted, I have come to the conclusion
that application deserves to be allowed as the same is based on facts. Hence, it is ordered that, Shri
Pratap Singh s/o Kishan Dass, r/o Village and P.O. Sugha, Tehsil Rampur, Distt. Shimla is hereby
granted provisional presumption of death on dated 29-11-2024. File after its due completion be
consigned to the record room.
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Announced on this 30th day of November, 2024.

Seal. Sd/-
Sub-Divisional Magistrate,
Rampur Bushahr, Distt. Shimla (H.P.)

Before Sh. Nishant Tomar, HPAS, the Sub-Divisional Magistrate, Rampur Bushahr,
District Shimla (H.P.)

SPEAKING ORDER

Subject—Death registration u/s 13(3) of Birth & Death Registration Act, 1969 of
Shri Avinash.

WHEREAS, an application under section 13(3) of the Births & Deaths Registration Act,
1969, has been submitted by Shri Santosh Kumar s/o Shri Krishan Dass, Village and P.O. Sugha,
Tehsil Rampur Bushahr, District Shimla, Himachal Pradesh, seeking the registration of
presumptive death of his son, Shri Avinash. Shri Santosh Kumar father of Shri Avinash who has
been missing since 01st August, 2024, following the cloudburst and flash floods in Village Sumej,
Tehsil Rampur Bushahr, District Shimla, H.P. As a result, Shri Avinash has been missing since
then and the body of Avinash has not been recovered despite extensive search and rescue operation
by the administration, police and NDRF. Therefore, applicant has reasonable apprehension of death
of his son and has no hope of finding his son alive and he presumed that Shri Avinash may have
perished in the disaster. The applicant prayed that application may be accepted and necessary
orders be passed to the concerned Birth & Death Registrar-cum-Panchayat Secretary, for issuance
of death certificate.

AND WHEREAS in ex-parte evidence as per the circular No. F. No. 1/2/(Uttarakhand)/2011-
VS-CRS dated 21-02-2021 local enquiry was conducted by the undersigned through Tehsildar
Rampur Bushahr, Detailed report of the field revenue officials (Patwari/Kanungo) and enquiry
made from the local people, taken on record, on corroborated the contents of the application that
Shri Avinash s/o Shri Santosh Kumar, who has been missing since 1st August, 2024, following the
cloudburst and flash floods in Village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. This
was further verified from the police report Rojnamcha No. 39 dated 01-08-2024, Police Station
Jhakri. Accordingly, the Local enquiry received from Secretary, Gram Panchayat Sarpara, Tehsil
Rampur, Distt. Shimla corroborated that Shri Avinash s/o Shri Santosh Kumar, r/o Village and P.O.
Sugha, Gram Panchayat Sarpara, Tehsil Rampur was permanent resident of above address, which
was washed away in the cloudburst and flash floods in Village Sumej, Tehsil Rampur and that his
body has not been recovered despite continous search and rescue operation following cloudburst at
Sumej on 01-08-2024 at Tehsil Rampur, District Shimla.

AND WHEREAS the undersigned has gone through the instruction given by Government of
Himachal Pradesh vide file No. Rev. (DMC)(f)-2-5/2021-IRC received from Additional Secretary
(Rev-DM) to the Government of Himachal Pradesh to follow the procedure adopted by
Government of India in case of Uttarakhand for registration of deaths in the devastating cloudburst
incident at Village Samej, Panchayat Sarpara, Sub-Division Rampur Bushahr, occurred on dated
Ist August, 2024. I have gone through the police record and concerned Patwari reports and local
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enquiry conducted by the Tehsildar Rampur Bushahr. Hence, I am of the considered opinion the
based on the record examined and meticulous enquiry conducted, I have come to the conclusion
that application deserves to be allowed as the same is based on facts. Hence, it is ordered that,
Shri Avinash s/o Santosh Kumar, r/o Village and P.O. Sugha, Tehsil Rampur, Distt. Shimla is
hereby granted provisional presumption of death on dated 29-11-2024. File after its due completion
be consigned to the record room.

Announced on this 30th day of November, 2024.

Seal. Sd/-
Sub-Divisional Magistrate,
Rampur Bushahr, Distt. Shimla (H.P.).

Before Sh. Nishant Tomar, HPAS, the Sub-Divisional Magistrate, Rampur Bushahr,
District Shimla (H.P.)

SPEAKING ORDER

Subject—Death registration u/s 13(3) of Birth & Death Registration Act, 1969 of
Smt. Sarswati.

WHEREAS, an application under section 13(3) of the Births & Deaths Registration Act,
1969, has been submitted by Shri Chander Singh s/o Late Shri Mehar Singh, Village and P.O.
Sugha, Tehsil Rampur, District Shimla, Himachal Pradesh, seeking the registration of presumptive
death of his daughter-in-law, Sarswati, who has been missing since 01st August, 2024, following
the cloudburst and flash floods in Village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. As
a result, Smt. Sarswati has been missing since then and the body of Sarswati has not been recovered
despite extensive search and rescue operation by the administration, police and NDRF. Therefore,
applicant has reasonable apprehension of death of his daughter-in-law alive and has no hope of
finding his daughter-in-law alive and he presumed that Smt. Sarswati may have perished in the
disaster. The applicant prayed that application may be accepted and necessary orders be passed to
the concerned Birth & Death Registrar-cum-Panchayat Secretary, for issuance of death certificate.

AND WHEREAS in ex-parte evidence as per the circular No. F. No. 1/2/(Uttarakhand)/ 2011-
VS-CRS dated 21-02-2021 local enquiry was conducted by the undersigned through Tehsildar
Rampur Bushahr, Detailed report of the field revenue officials (Patwari/Kanungo) and enquiry
made from the local people, taken on record, on corroborated the contents of the application that
Smt. Sarswati w/o Shyam Singh, who has been missing since 1st August, 2024, following the
cloudburst and flash floods in Village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. This
was further verified from the police report Rojnamcha No. 39 dated 01-08-2024, Police Station
Jhakri. Accordingly, the Local enquiry received from Secretary, Gram Panchayat Bodhla Thach,
Tehsil Nirmand, Distt.Kullu corroborated that Smt. Sarswati w/o Shri Shyam Singh, r/o Village
Bodhla Thach, Gram Panchayat Sargha, Tehsil Nirmand was permanent resident of above address,
which was washed away in the cloudburst and flash floods in village Sumej, Tehsil Rampur and
that his body has not been recovered despite continues search and rescue operation following
cloudburst at Sumej on 01-08-2024 at Tehsil Rampur, District Shimla.
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AND WHEREAS the undersigned has gone through the instruction given by Government of
Himachal Pradesh vide file No. Rev. (DMC)(f)-2-5/2021-IRC received from Additional Secretary
(Rev-DM) to the Government of Himachal Pradesh to follow the procedure adopted by
Government of India in case of Uttarakhand for registration of deaths in the devastating cloudburst
incident at Village Samej, Panchayat Sarpara, Sub-Division Rampur Bushahr, occurred on dated
Ist August, 2024. I have gone through the police record and concerned Patwari reports and local
enquiry conducted by the Tehsildar Rampur Bushahr. Hence, I am of the considered opinion the
based on the record examined and meticulous enquiry conducted, I have come to the conclusion
that application deserves to be allowed as the same is based on facts. Hence, it is ordered that,
Smt. Sarswati w/o Shyam Singh, r/o Village Bodhla Thach, P.O. Surgha, Tehsil Nirmand, Distt.
Kullu is hereby granted provisional presumption of death on dated 30-11-2024. File after its due
completion be consigned to the record room.

Announced on this 30th day of November, 2024.

Seal. Sd/-
Sub-Divisional Magistrate,
Rampur Bushahr, Distt. Shimla, H.P.

Before Sh. Nishant Tomar, HPAS, the Sub-Divisional Magistrate, Rampur Bushahr,
District Shimla (H.P.)

SPEAKING ORDER

Subject—Death registration u/s 13(3) of Birth & Death Registration Act, 1969 of
Miss Ritika.

WHEREAS, an application under section 13(3) of the Births & Deaths Registration Act,
1969, has been submitted by Shri Ravinder Singh s/o Late Shri Mehar Singh, Village Bodhla
Thach, P.O. Sargha, Tehsil Nirmand, District Kullu, Himachal Pradesh, seeking the registration of
presumptive death of his daughter, Ms. Ritika. Shri Ravinder Singh father of Ritika praying that
his daughter Ritika, who has been missing since 01st August, 2024, following the cloudburst and
flash floods in Village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. As a result, Ms. Ritika
has been missing since then and the body of Ritika has not been recovered despite extensive search
and rescue operation by the administration, police and NDRF. Therefore, applicant has reasonable
apprehension of death of his daughter alive and has no hope of finding his daughter alive and he
presumed that Ms. Ritika may have perished in the disaster. The applicant prayed that application
may be accepted and necessary orders be passed to the concerned Birth & Death Registrar-cum-
Panchayat Secretary, for issuance of death certificate.

AND WHEREAS in ex-parte evidence as per the circular No. F. No. 1/2/(Uttarakhand)/2011-
VS-CRS dated 21-02-2021 local enquiry was conducted by the undersigned through Tehsildar
Rampur Bushahr, Detailed report of the field revenue officials (Patwari/Kanungo) and enquiry
made from the local people, taken on record, on corroborated the contents of the application that
Ms. Ritika d/o Rivinder Singh, who has been missing since Ist August, 2024, following the
cloudburst and flash floods in Village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. This
was further verified from the police report Rojnamcha No. 39 dated 01-08-2024, Police Station
Jhakri. Accordingly, the Local enquiry received from Secretary. Gram Panchayat Sargha, Tehsil
Nirmand, Distt. Kullu corroborated that Ms. Ritika d/o Shri Ravinder Singh, r/o Village Bodhla
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Thach, Gram Panchayat Sargha, Tehsil Nirmand was permanent resident of above address, which
was washed away in the cloudburst and flash floods in Village Sumej, Tehsil Rampur and that his
body has not been recovered despite continous search and rescue operation following cloudburst at
Sumej on 01-08-2024 at Tehsil Rampur, District Shimla.

AND WHEREAS the undersigned has gone through the instruction given by Government of
Himachal Pradesh vide file No. Rev. (DMC)(f)-2-5/2021-IRC received from Additional Secretary
(Rev-DM) to the Government of Himachal Pradesh to follow the procedure adopted by
Government of India in case of Uttarakhand for registration of deaths in the devastating cloudburst
incident at Village Samej, Panchayat Sarpara, Sub-Division Rampur Bushahr, occurred on dated
Ist August, 2024. 1 have gone through the police record and concerned Patwari reports and local
enquiry conducted by the Tehsildar Rampur Bushahr. Hence, I am of the considered opinion the
based on the record examined and meticulous enquiry conducted, I have come to the conclusion
that application deserves to be allowed as the same is based on facts. Hence, it is ordered that,
Ms. Ritika d/o Ravinder Singh, r/o Village Bodhla Thach, P.O. Surgha, Tehsil Nirmand, Distt.
Kullu is hereby granted provisional presumption of death on dated 30-11-2024. File after its due
completion be consigned to the record room.

Announced on this 30th day of November, 2024.

Seal. Sd/-
Sub-Divisional Magistrate,
Rampur Bushahr, Distt. Shimla (H.P.).

Before Sh. Nishant Tomar, HPAS, the Sub-Divisional Magistrate, Rampur Bushahr,
District Shimla (H.P.)

SPEAKING ORDER

Subject—Death registration u/s 13(3) of Birth & Death Registration Act, 1969 of
Ajay Kumar.

WHEREAS, an application under section 13(3) of the Births & Deaths Registration Act,
1969, has been submitted by Shri Shri Hitender Singh s/o Shri Mula Ram, Village and P.O.
Dugana, Tehsil Kamrau, District Sirmaur, Himachal Pradesh, seeking the registration of
presumptive death his brother, Shri Ajay Kumar. Shri Hitender Singh brother of Shri Ajay Kumar
praying that his brother Ajay Kumar, who has been missing since 01st August, 2024, following the
cloudburst and flash floods in Village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. As a
result, Shri Ajay Kumar has been missing since then and the body of Ajay Kumar has not been
recovered despite extensive search and rescue operation by the administration, police and NDRF.
Therefore, applicant has reasonable apprehension of death of his brother alive and has no hope of
finding his brother alive and he presumed that Shri Ajay Kumar may have perished in the disaster.
The applicant prayed that application may be accepted and necessary orders be passed to the
concerned Birth & Death Registrar-cum-Panchayat Secretary, for issuance of death certificate.

AND WHEREAS in ex-parte evidence as per the circular No. F. No. 1/2/(Uttarakhand)/2011-
VS-CRS dated 21-02-2021 local enquiry was conducted by the undersigned through Tehsildar
Rampur Bushahr, Detailed report of the field revenue officials (Patwari/Kanungo) and enquiry
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made from the local people, taken on record, on corroborated the contents of the application that
Shri Ajay Kumar s/o Mula Ram, who has been missing since 1st August, 2024, following the
cloudburst and flash floods in Village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. This
was further verified from the police report Rojnamcha No. 39 dated 01-08-2024, Police Station
Jhakri. Accordingly, the Local enquiry received from Secretary, Gram Panchayat Dugana, Tehsil
Kamrau, Distt. Sirmaur corroborated that Shri Ajay Kumar s/o Shri Mula Ram r/o Village Kando
Dugana, Gram Panchayat Dugana, Tehsil Kamrau, was permanent resident of above address, which
was washed away in the cloudburst and flash floods in Village Sumej, Tehsil Rampur and that his
body has not been recovered despite continous search and rescue operation following cloudburst at
Sumej on 01-08-2024 at Tehsil Rampur, District Shimla.

AND WHEREAS the undersigned has gone through the instruction given by Government of
Himachal Pradesh vide file No. Rev. (DMC)(f)-2-5/2021-IRC received from Additional Secretary
(Rev-DM) to the Government of Himachal Pradesh to follow the procedure adopted by
Government of India in case of Uttarakhand for registration of deaths in the devastating cloudburst
incident at Village Samej, Panchayat Sarpara, Sub-Division Rampur Bushahr, occurred on dated
Ist August, 2024. I have gone through the police record and concerned Patwari reports and local
enquiry conducted by the Tehsildar Rampur Bushahr. Hence, I am of the considered opinion the
based on the record examined and meticulous enquiry conducted, I have come to the conclusion
that application deserves to be allowed as the same is based on facts. Hence, it is ordered that,
Shri Ajay Kumar s/o Mula Ram, r/o Village and P.O. Dugana, Tehsil Kamrau, Distt. Shimla is
hereby granted provisional presumption of death on dated 30-11-2024. File after its due completion
be consigned to the record room.

Announced on this 30th day of November, 2024.

Seal. Sd/-
Sub-Divisional Magistrate,
Rampur Bushahr, Distt. Shimla (H.P.).

Before Sh. Nishant Tomar, HPAS, the Sub-Divisional Magistrate, Rampur Bushahr,
District Shimla (H.P.)

SPEAKING ORDER

Subject—Death registration u/s 13(3) of Birth & Death Registration Act, 1969 of
Smt. Mangla Devi.

WHEREAS, an application under section 13(3) of the Births & Deaths Registration Act,
1969, has been submitted by Smt. Shakuntla Devi d/o Shri Sona Ram, Village Kastain, P.O.
Sarpara, Tehsil Rampur Bushahr, District Shimla, Himachal Pradesh, seeking the registration of
presumptive death of her mother, Smt. Mangla Devi. Smt. Shakuntla Devi daughter of Mangla
Devi praying that her mother Mangla Devi, who has been missing since 0lst August, 2024,
following the cloudburst and flash floods in Village Sumej, Tehsil Rampur Bushahr, District
Shimla, H.P. As a result, Smt. Mangla Devi has been missing since then and the body of Mangla
Devi has not been recovered despite extensive search and rescue operation by the administration,
police and NDRF. Therefore, applicant has reasonable apprehension of death of his mother alive
and has no hope of finding her mother alive and he presumed that Smt. Mangla Devi may have
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perished in the disaster. The applicant prayed that application may be accepted and necessary
orders be passed to the concerned Birth & Death Registrar-cum-Panchayat Secretary, for issuance
of death certificate.

AND WHEREAS in ex-parte evidence as per the circular No. F. No. 1/2/(Uttarakhand)/ 2011-
VS-CRS dated 21-02-2021 local enquiry was conducted by the undersigned through Tehsildar
Rampur Bushahr, Detailed report of the field revenue officials (Patwari/Kanungo) and enquiry
made from the local people, taken on record, on corroborated the contents of the application that
Smt. Mangla Devi w/o Sona Ram, who has been missing since 1st August, 2024, following the
cloudburst and flash floods in Village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. This
was further verified from the police report Rojnamcha No. 39 dated 01-08-2024, Police Station
Jhakri. Accordingly, the Local enquiry received from Secretary. Gram Panchayat Sarpara, Tehsil
Rampur, District Shimla corroborated that Smt. Mangla Devi w/o Shri Sona Ram, r/o Village
Kastain, Gram Panchayat Sarpara, Tehsil Rampur, was permanent resident of above address, which
was washed away in the cloudburst and flash floods in Village Sumej, Tehsil Rampur and that her
body has not been recovered despite continous search and rescue operation following cloudburst at
Sumej on 01-08-2024 at Tehsil Rampur, District Shimla.

AND WHEREAS the undersigned has gone through the instruction given by Government of
Himachal Pradesh vide file No. Rev. (DMC)(f)-2-5/2021-IRC received from Additional Secretary
(Rev-DM) to the Government of Himachal Pradesh to follow the procedure adopted by
Government of India in case of Uttarakhand for registration of deaths in the devastating cloudburst
incident at Village Samej, Panchayat Sarpara, Sub-Division Rampur Bushahr, occurred on dated
Ist August, 2024. 1 have gone through the police record and concerned Patwari reports and local
enquiry conducted by the Tehsildar Rampur Bushahr. Hence, I am of the considered opinion the
based on the record examined and meticulous enquiry conducted, I have come to the conclusion
that application deserves to be allowed as the same is based on facts. Hence, it is ordered that,
Smt. Mangla Devi w/o Shri Sona Ram, r/o Village Kastain, P.O. Sarpara, Tehsil Rampur, District
Shimla, Himachal Pradesh, is hereby granted provisional presumption of death on dated
29-11-2024. File after its due completion be consigned to the record room.

Announced on this 30th day of November, 2024.

Seal. Sd/-
Sub-Divisional Magistrate,
Rampur Bushahr, Distt. Shimla (H.P.).

Before Sh. Nishant Tomar, HPAS, the Sub-Divisional Magistrate, Rampur Bushahr,
District Shimla (H.P.)

SPEAKING ORDER

Subject—Death registration u/s 13(3) of Birth & Death Registration Act, 1969 of
Smt. Krishna Devi.

WHEREAS, an application under section 13(3) of the Births & Deaths Registration Act,
1969, has been submitted by Shri Prabhat Chand s/o late Shri Purshotam Dass, Village and P.O.
Sarpara, Tehsil Rampur, District Shimla, Himachal Pradesh, seeking the registration of
presumptive death of his mother, Smt. Krishna Devi. Shri Prabhat Chand son of Krishna Devi
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praying that his mother Krishna Devi, who has been missing since 01st August, 2024, following the
cloudburst and flash floods in Village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. As a
result, Smt. Krishna Devi has been missing since then and the body of Krishna Devi has not been
recovered despite extensive search and rescue operation by the administration, police and NDRF.
Therefore, applicant has reasonable apprehension of death of his mother and has no hope of finding
his mother alive and he presumed that Smt. Krishna Devi may have perished in the disaster. The
applicant prayed that application may be accepted and necessary orders be passed to the concerned
Birth & Death Registrar-cum-Panchayat Secretary, for issuance of death certificate.

AND WHEREAS in ex-parte evidence as per the circular No. F. No. 1/2/(Uttarakhand)/ 2011-
VS-CRS dated 21-02-2021 local enquiry was conducted by the undersigned through Tehsildar
Rampur Bushahr, Detailed report of the field revenue officials (Patwari/Kanungo) and enquiry
made from the local people, taken on record, on corroborated the contents of the application that
Smt. Krishna Devi w/o Late Purshotam Dass, who has been missing since 1st August, 2024,
following the cloudburst and flash floods in Village Sumej, Tehsil Rampur Bushahr, District
Shimla, H.P. This was further verified from the police report Rojnamcha No. 39 dated 01-08-2024,
Police Station Jhakri. Accordingly, the Local enquiry received from Secretary, Gram Panchayat
Sarpara, Tehsil Rampur, District Shimla corroborated that Smt. Krishna Devi w/o Late Shri
Purshotam Dass, r/o Village Sarpara, Gram Panchayat Sarpara, Tehsil Rampur was permanent
resident of above address, which was washed away in the cloudburst and flash floods in Village
Sumej, Tehsil Rampur and that his body has not been recovered despite continous search and
rescue operation following cloudburst at Sumej on 01-08-2024 at Tehsil Rampur, District Shimla.

AND WHEREAS the undersigned has gone through the instruction given by Government of
Himachal Pradesh vide file No. Rev. (DMC)(f)-2-5/2021-IRC received from Additional Secretary
(Rev-DM) to the Government of Himachal Pradesh to follow the procedure adopted by
Government of India in case of Uttarakhand for registration of deaths in the devastating cloudburst
incident at Village Samej, Panchayat Sarpar, Sub-Division Rampur Bushahr, occurred on dated
Ist August, 2024. I have gone through the police record and concerned Patwari reports and local
enquiry conducted by the Tehsildar Rampur Bushahr. Hence, I am of the considered opinion the
based on the record examined and meticulous enquiry conducted, I have come to the conclusion
that application deserves to be allowed as the same is based on facts. Hence, it is ordered that,
Smt. Krishna Dev w/o Purshotam Dass, r/o Village Sarpara, P.O. Sarpara, Tehsil Rampur, Distt.
Shimla is hereby granted provisional presumption of death on dated 30-11-2024. File after its due
completion be consigned to the record room.

Announced on this 30th day of November, 2024.
Seal. Sd/-

Sub-Divisional Magistrate,
Rampur Bushahr, Distt. Shimla (H.P.).

Before Sh. Nishant Tomar, HPAS, the Sub-Divisional Magistrate, Rampur Bushahr,
District Shimla (H.P.)
SPEAKING ORDER

Subject—Death registration u/s 13(3) of Birth & Death Registration Act, 1969 of
Shri Arun Kumar.
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WHEREAS, an application under section 13(3) of the Births & Deaths Registration Act,
1969, has been submitted by Shri Chander Singh s/o Late Shri Mehar Singh, Village and P.O.
Sugha, Tehsil Rampur Bushahr, District Shimla, Himachal Pradesh, seeking the registration of
presumptive death of his grandson, Mr. Arun Kumar. Shri Chander Singh grandfather of Arun
Kumar praying that his grandson Arun Kumar, who has been missing since 01st August 2024,
following the cloudburst and flash floods in Village Sumej, Tehsil Rampur Bushahr, District
Shimla, H.P. As a result, Mr. Arun Kumar has been missing since then and the body of Arun
Kumar has not been recovered despite extensive search and rescue operation by the administration,
police and NDRF. Therefore, applicant has reasonable apprehension of death of his grandson and
has no hope of finding his grandson alive and he presumed that Mr. Arun Kumar may have
perished in the disaster. The applicant prayed that application may be accepted and necessary
orders be passed to the concerned Birth & Death Registrar-cum-Panchayat Secretary, for issuance
of death certificate.

AND WHEREAS in ex-parte evidence as per the circular No. F. No. 1/2/(Uttarakhand)/ 2011-
VS-CRS dated 21-02-2021 local enquiry was conducted by the undersigned through Tehsildar
Rampur Bushahr, Detailed report of the field revenue officials (Patwari/Kanungo) and enquiry
made from the local people, taken on record, on corroborated the contents of the application that
Mr. Arun Kumar, s/o Shri Shyam Singh, who has been missing since 1st August, 2024, following
the cloudburst and flash floods in Village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P.
This was further verified from the police report Rojnamcha No. 39 dated 01-08-2024, Police
Station Jhakri. Accordingly, the Local enquiry received from Secretary, Gram Panchayat Bodhla
Thach, Tehsil Nirmand, Distt. Kullu corroborated that Mr. Arun Kumar s/o Shri Shyam Singh, r/o
Village Bodhla Thach, Gram Panchayat Sargha, Tehsil Nirmand was permanent resident of above
address, which was washed away in the cloudburst and flash floods in Village Sumej, Tehsil
Rampur and that his body has not been recovered despite continous search and rescue operation
following cloudburst at Sumej on 01-08-2024 at Tehsil Rampur, District Shimla.

AND WHEREAS the undersigned has gone through the instruction given by Government of
Himachal Pradesh vide file No. Rev. (DMC)(f)-2-5/2021-IRC received from Additional Secretary
(Rev-DM) to the Government of Himachal Pradesh to follow the procedure adopted by
Government of India in case of Uttarakhand for registration of deaths in the devastating cloudburst
incident at Village Samej, Panchayat Sarpara, Sub-Division Rampur Bushahr, occurred on dated
Ist August, 2024. T have gone through the police record and concerned Patwari reports and local
enquiry conducted by the Tehsildar Rampur Bushahr. Hence, I am of the considered opinion the
based on the record examined and meticulous enquiry conducted, I have come to the conclusion
that application deserves to be allowed as the same is based on facts. Hence, it is ordered that,
Mr. Arun Kumar s/o Shyam Singh, /o Village Bodhla Thach, P.O. Sargha, Tehsil Nirmand, Distt.
Kullu is hereby granted provisional presumption of death on dated 30-11-2024. File after its due
completion be consigned to the record room.

Announced on this 30th day of November, 2024.

Seal. Sd/-
Sub-Divisional Magistrate,
Rampur Bushahr, Distt. Shimla ( H.P.).
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CHANGE OF NAME

I, Neelam Kumari w/o Manoj Kumar, Village & P.O. Kachhera, Tehsil Jaisinghpur, District
Kangra (H.P.) declare that in the school record of my daughter's Riya Koundal my name is wrongly
entered as Neelam whereas my correct name is Neelam Kumari. Riya Koundal 10th class Roll
Number is 17255305 and +2 Roll Number is 17753512.

NEELAM KUMARI

w/o Manoj Kumar,

Village & P.O. Kachhera,

Tehsil Jaisinghpur, District Kangra (H.P.).

CHANGE OF NAME

I, Sanjeev s/o Sh. Sudama, r/o Village Bagain, P.O. Chhaila, Tehsil Theog, District Shimla
(H.P.) declare that in Aadhar Card No. 301672429338 my name is wrongly entered as Sanju
instead of my correct name Sanjeev. All concerned please may note.

SANJEEV

s/0 Sh. Sudama,

r/o0 Village Bagain, P.O. Chhaila,
Tehsil Theog, District Shimla (H.P.).

MEDICAL EDUCATION & RESEARCH DEPARTMENT

ORDER

Shimla-02, thel 3th December, 2024

No. 41068 (Year-2021).—WHEREAS, Dr. Anita Negi, presently serving as designated
Professor in the Department of Anatomy at IGMC Shimla, has given three-month notice under
Rule 4(2) of Himachal Pradesh Civil Services (Premature Retirement) Rules-2022 through proper
channel for seeking pre-mature (voluntary) retirement from Government service on 01-10-2024 due

to significant health issues, including chronic back pain resulting from a severe accident in the year
2013.
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AND WHEREAS, Dr. Anita Negi has completed 31 years, 11 months and 05 days of service
with the State Government, thus the notice for premature retirement given by her has been
considered and it has been decided to accept the request of the said doctor.

Now, THEREFORE, in exercise of the powers vested under the provisions of the Himachal
Pradesh Civil Services (Premature Retirement) Rules, 2022, the undersigned hereby accepts the
request of Dr. Anita Negi, Professor (designated). Consequently, she shall stand retired from
Government service with effect from December 31, 2024 (AN), subject to the recovery of any
outstanding dues taken from the Department/Government.

By order,

M. SUDHA DEVI,
Secretary (Health).
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